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Rc its 	For 	t. K. Sesharajyam counsel 
b 	PD- 	 for tie applicant. None present 
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on 	of the respondents. 

Issue lotica to the respondents 

flthflgSrd togmflflohor-  this 

DA and list this Oh For admission 
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- ........... 

114. No. 196/94 is moved 

- . 	 .- 	 n.ehd.f....of tha.pp1icaa For a 

direct.on the respondents not to 

settle the bills of the applicant 

JaM to evict the applicant from 
Railwauarters  which at present 

is in 'M occupation. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABRD BENCH 	AT HYDERABAD. 

*4t*j 

M.A. 196/94 
in 
CA. 234/94 
	

Ot. of Decisjbn : 21.3.1994. 

S.A. Peeran 	 .. Applicait 

RJO 

1. Divisional Railway Manager, 
South Central Railway, 
£tuntakal. 

1. Divisional Personal Officer, 
South Central Railway, 
Guptakal, 

3, Screening Committee, 
Provision of Alternative Post, 
South Central Railway, 
Guntakal. Respondents.. 

Counsel for the Applicant 	: Mr. K. Sesharajyam 

Counsel for the Respondents : Mr. N.R.Devaraj,  Sr.CCSC 

CORAII: 

THE HON'BLE SHRI T. CHANORASEXHARA REDDY : MEMBER (JUOL.) 

THE HON'BLE SHRI H. RAJENDRA PRASAD 	: MEMBER (ADMN.) 



MA. 196/94 
in 
0.!;. 234J94 
	

ot. of o!24-9P 

ORD ER 

As per Hon'ble Shri T.Chandrasekhara Reddy,Member(Judl.) 

M.A. No. 196/94 is knoved by the applicant in the 

a 
main 0!; 234/4  ?orjdirection to the respondents not to settle 

the bills of the applicant aid not to evict  the applicant from 

the Railway Quarters which at present is in his occupation. 

O.A. No. 234/94 is disposed of today by giving appropriate 

directions to the raspondants. In view of this position 

4 M.A. No. 196/94 has become inf'ructuous and seine is dismissed 

as infructuous. 

( RAJEND2RSAO) 
MEMBER (nouN.) 

21 1-?AA 94  

Dated The 
Dictated in 

apr 

Cqpy to:— 
1.iDivisional Railway Ilanager, South Central Railway, Cuntakai. 
2 	Divisional Personnel Officer, South Central Railway, Guntakal 
3 •4 Soreoning Committee, Provision of Alternative Post, South 

Central Railway, Guntakal. 
One copy to Sri. K.Sesharajy8m, advocate, CAT, HydJ 

5: One copy to Sri, N.R.Devaraj, Sr. CGSC, CAl , Hyd 
6. One copy spare. 

Rem!— 

(T. CHANDRASEKHAARDY) 
MENDER (JuoL.) 

March 1994. 
i Court) 

Deputy Registrar(JUdU) 
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TED BY . 	 COiARED BY 

CHECKED E( 	 APPROVED BY 

IN THE CENiUPJJ. DEINISTRATIVE TRIB'JNa 
H1'DBiJ3'J) 2EiCH AT HYDERAJAD 

TEE I-ION' :iJ 	<.JJSTICE V.NEELRI RD 
VICE CiIAIRi'q 

kiD 

THE I-ION'BLE iv1R.A B.GORTHI a NEMBER(AD) 

AiD 

THE NON' BLE NR.TCCHADPEKFJR REDDY 
MENBER( JTJDL) 

AND. 

THE HCN'DLJB MR.arpQ 	J; I-I(ADNN) 

Dated; 

9fl P/JUTX3 KENT 

.&'R.A./C.A/Mo. /9C / 
'1 

O.A.No 0  

T • A. No  

Adatitted and Interim Directions 
Issed. 

- 	
A11o;ed 

Dispo ed of with directiorjs 

smissed. 

Dis1ssed as withdrawn.. 

njsmi\sed  for Iefault. 

Rejeced/Ordered. 

No order as to costs 

I 
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- 	 IN THE CENTRAL ADMINISTRATIVE 	L3  
HYDERABAD BENCH : AT HYDERABAD. 

O.A. 234/94 

5.A. Pesran 

'is 

1- Divisional Railway Manager, 
Cuntakal. 	- - - 

2. Divisional Personal Officer, 
South Central Railway, 
Cuntakal. 

Provision at Alternative Post, 
South Central Railway, 
Guntakal, 

at. of Decision : 21.3.1994 

Applicant 

Respondents. 

Counsel for the Applicant 	: Mr. K.Sesharajyam 

Counsel for the Respondents : Mr. N.R.Devaraj, Sr.CGSC 

C DRAM: 

THE HDN'BLE SHRI T. CI-IANORASEKHARA REDDY : MEMBER (JUOL.) 

THE HON'BLE SHRI H. RAJENDRA PRASAD 	MEMBER (ADMN.) 



O.A.234194 	 ot. of Decision :21.3.94 

ORDER 

j As per Hon'ble Shri T, Chapdrasekhara Reddy1, merter(J)X 

This is an application filed under section 19 of 

the Administrative Tribunals Act, to consider the applicant's 

son Mr,Shatahar for appointnent in a suitable post on 

compassionate groLnds, if required,by relaxing the recruitment 

rules, snview of the medichl invalidation of the applicant.. 

2. 	 The applicant was appointed inthe South Central 

Railways as Assistant Electrical Signal Maintainer inthe 

year 1961, while working as Electrical Signal Maintainer 

he was declared as medicall' unfit by the concerned authoritie: 

vide their proceedings dat&d 20.9.93 and unfit to continue in 

the post of Electrical Signal Maintainer in 8 1 category 

and it was Lurthar declared th3 t the applicant was, fit to 

hold the post in 02 categoity. The case of the respondents is 

that he had submitted an application for voluntary ietirernent 

and that, the same had been accepted. But, the case of the 

applicant is that, he had ppeared before the Screening 

committee and requested to;  provide employement to his son 

in a suitable post and the Screening Committee had assured hii—

to provide suitable post to his son on compassionate grounds. 

The applicant has alleged in. he OA that he came to know 

subsequently that the claJse in the relevant for #or expressi 

willingness to takeup altrn ate post offered by the 

Administration was struck off and the p'ortion expressing 

willingness to take voluntary retirement had been retained. 1 

is the case of the applicant that he had not submitted any 

application for voluntaryi retirement aS but had retired on 

mcedical invalidation grounds and that, his son has got a rig 

to be considered forpoitmsnt on compassionate grounds. 



Copy to:— 

Divisional Railway Manager, South Central Railway, Guntakel. 

2.1 Divisional Personal or,  thor, SouthCehtral Railway,Guntakal. 

31' Screening Committee ProvIsion or Alternative Post, South 
Central Railway, Cuntakal. 

4*1  One 	to Sri.1  K.Sesharajyarn, advocate, CAT, Hyda 

Si One copy to Sri. PLRT.Deuaraj, Sr. CGSC, CAT, Hyd.4  

6. One cony  

7•i One spare copy. 
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The applicanthad put in a representation on 

25.1.1994 to the competent authority for r.adrnssal of 

his griavnc3. The praset, OR is filed by rthe applicant 

on 9.2.94. Under sgct.iQflZO of, .the AdmintratiUC Tribunals 

Rct the orn p entau.thorityas got 6-months time to pass 

final orders oh the reprsent' tion of tha app1icst. 

th_ Fhm5nmsflths from the 
data o th& rthr esntatión of the' appIicart to the 	 - 

ompetentàuth6rity thatthe applicant gts a right 

to approach this Tribunal for redressa' of his grievance. 

The, applicant had approached this Tribunal before the 

expiry of the statury period of 6 months from the date  of 

representation. So in view of this position it would 

be appropriate to dispose of this Oh at the admission stage 
by giving appropriate o1reu.zu 

4. 	Hence the respondents are hereby directed to pass 

final orders tn the representation of applicant dt.  25.1.94 

within three months from the data of the communication of 

this order. If the applicant continues to be aggrieved by 

the final orders passed by the respondents it would be open 

to the applicant to approach this Tribunal afresh in accordanc 

with law, if IThe applicant is so advised. Parties shall bear 

their own-costs. 

spr 

(H. RR3E'h 	PREShO) 
MEMBER(RDMN. ) 

2i MA-i9i 

4- 

L— 

(T.CHRNDRASEKHARA RhD 
MEMBER (JuoL.) 

Datnd 	The 21s1-  March 1994. 
(Oictated in Open Court) 
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IN THE CENTPL ADIIINISTRATIVE TRIBUNAL 
WJDERt.3:'W BENCH AT HYDERABAD 
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V ICE CHAIRMAN 

:1W 
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